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m.S.Sarmé, leapred counsel for the

Prve-
poﬁdenta, prays for and grented four weeks and no
more tims to file written stat-mnt. Applicant
will hévu two uesks thereafter te file rejcindor.
List on 23-8-2001 for ordere. '

o

Member Vice=Chairman

VC (g

fd‘“ on 24/9/01 to enabla tha respondents

to fila wuttan atatam-nt.

Vice~Chairman

<
|
4

List on 16/11/01 to anabls the respondents .
to file sritten statesent. !

(‘LKJQLV¥h~q -t ﬂ«ﬁig_ﬁ_,q }

|
Mamber ViceiChairman

Heard Mr .M.A.Sal&h. learned
counsel appearmg for the ﬁppliCant and

Mre3. Sengupta for the respondents.

T ——— e -

— ——

Written statement has not beej'

filed so far. List the case for hearin
21.12.2001 &% In the meanwhile the ;esﬁ
pondents may file written statemente. \

RSN

Member >

3] " ’
- ( \

At the request of Mr.S.Sengupta
learned counsel for Railway, four
weeks time is allowed to file written
statement. List on 23, 1,02 for
hearinge

Member

At the request of Mr.J.L.Sarkar
learned counsel for the respondents
case is adjourned to A27.2.0,2 for
hearing. None is present for the

applicant,
\ € UMl

Mamber
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By Oeie 106 of 200 | S
820 | B
— 264742002 ' Request has been made on . }

<
| | _‘2'4&\&@% S\ bohalf of Mr.M.A.Seikh learned
vAu%P“b\. gLQAAJCW&\ tavwvad, eounsel for the applicant fof
. t < - o R R Y o o L g

R

e SR S adjourament. Prayer is accepted,
| ‘a4 | List on 16.8.02 for hearing.
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T 68 fooy
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: Judgment prcnounced in Open Court,
_ \ kept ﬁn Separate sheets, The applicaticn is °

_ dismllsed in terms of the crder. No costs.
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CuNTrAL AUMINISTRATIVE LWRIBUNAL
GUWAHATI BHNCH

O.&. /5 d-No. ... 108/2008 | o

DAY OF UECISION,??:§5299?.....o..

_ APPLICANT(g)

L I R

..Sri _Haradhan Chakraborty .. ..

sz

_Md. M.A.Sheikh. ADVOCATZ FOR THi APPLICAND (

T 3 3 een mas mm oo

“VERSUS.

. Union of.. 'India & OrS.e . e o oo e oo en wm em ~~=r&sSPONuLNT(S)

AUVUCAT L FUR THL

em em BT I S.SALME co o o oo e s im mams wm T -
£ S RuESPONDLNT(S),

THAE HON'SLs MR. K.K. SHARMA, ADMINISTRATIVE MEMBER.

T RON' 8L ' |

| whether Reporters of local papers may be allowed to see
 the judgment 7

% .
o v
To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of the
judgment ?

o .
Whether the judgment is to be circulated to the other
Benches .

'Judgment delivéred by Hon'ble Member (Admn).
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.

Original Application No. 106 of 2001.

Date of Order : This the 23rd day of August, 2002.

The Hon'ble Mr K.K.Sharma, Administrative Member.

Sri Haradhan Chakraborty,’
C/0 Sri Sunil Chakraborty,

IOW Office, N.F.Railway at Jagiroad,
P.0. & P.S. Jagiroad, _
Dist. Morigaon, Assam ...Applicant

By Advocate Md M.A.Sheikh.
- Versus -

1. The Union .of India, :
repreSented by the Secretary to the
Govt. of India, Ministry of railways,
Rail Bhawan,New Delhi.

2. The General Manager,
N.F.Railway, Maligaon,
Guwahati.

3. The Divisional Railway Manager
(Personnel), N.F.Railway,

Maligaon,Guwahati.
4. The Divisional Railway Manager,

(Personnel), Lumding,
Dist. Nagaon, Assam.

5. The Permanent Way Inspector,
N.F.Railway, Jagiroad,

P.0.Jagiroad,
Dist. Morigaon, Assam. .

6. The Divisional Accounts Officer,
N.F.Railway, Lumding, P.O.Lumding,

Dist. Nagaon, Assam .. .Respondents

By Advocate Sri S.Sarma.

ORDER

K.K.SHARMA, ADMN.MEMBER,

This application is filed on 5.1.2001 claiming
payment of pension with effect from 1.7.19782 with

interest at the rate of 12% with effect from 1.7.78 to

gLﬂ%J\\7pthe date of payment.
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2. The applicant retired from the service of

Railway on 30.6.78. At the time of retirement the
applicant was holding the post of Store Clerk. According
to the applicant the Railway employees fall = wunder two
categories :

(ii) those entitled to pension,

(ii) those not entitled to pension but to State
Railway Provident Fund (SRPF).
According to the applicant the applicant was entitled to

is
pension. The applicant's claim of pension/: based on
Document - No.l being letter No.ES/3(Sett1ement) dated
21.6.78. The letter was addressed to DAO/Lumdiﬁg and the
subject given in the letter was"payment of settlement
dues‘to the retired employees on the first aay of each
month." In the 1list enclosed with thé letter the
applicant's name appeared at serial {No.l and it was
mentioned that he was entitled to pension. The applicant
has explained the reason for the delay in filing the
application in para 4.5 of the application. It is statéd
that on 10.5.2000 while the applicantlwas looking into
old papers he came across a letter déted 21.6.78 and .
realised that he has been deprived of his pension.
Therefore he made representation for payment of pension.
The applicant made representation dated 14.5.2000,
\ C k}\g 2.6.2000 and 26.6.2000 before the DRM(P), Lumding.

l,\ps\_\P

contd..3
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3. Mr M.A.Sheikh, learned counsel appearing for the
applicant has been heard at length. The respondents
| were’> '
have filed written statement and/represented by learned
counsel Mr A.Chakrabdrty. In the‘written statement it is
stated that the applicant never opted for pension and he
was governed by the State Railway Provident Fund
Contributory (SRPF(C) rules. He was paid all the dues as
per his entitlement. The Railway Board by Circular
No.F(E)/III/97/PNI/Ex.Gr. 15 dated 27.01.1998 gave an
oportunity to the SRPF(C) retirees who retired between
1.4.1957 to 31.12.1985 to claim ex-gratia payment of #&s.
600/-p.m. with effect from 1.11.1997. In pursuance to
the said circular the applicant applied for the grant of
ex-gratia payment and the applicant has been receiving
ex-gratia payment at the rate of k. 600/- p.m. As the
applicant did not opt for pension scheme he is not
énfitled to pension. The applicant's dues under SRPF(C’
have been paid.
4, I have perused the materials filed with the
application and with the written statement. The fact is
undisputed that épplicant retired on 30.6.78. If the
applicant was aggrieved againsﬁ pensionary dues paid to

him on his retirement he should have applied for

appropriate remedy at the time of settlement of the

pensionary dues. The applicant has approached this

Tribunal for relief after nearly 23 years of retlrement.A
LC L\&M

contd..4
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There is inordinate delay in making a claim for the
grievance. I am unable to accept the claim of the
applicant for relief on account of inordinate delay. The
Supreme Court has observed in Ratan Chandra Sammanta and
others vs. Union of India & Ors.,reported in AIR 1993 sC

2276 as under :

"A writ is issued by this Court in
favour of a person who has some
right. And not for sake of roving
enquiry leaving _scope for
manoeuvring. Delay itself deprives
a person of his remedy available in
law."

[ - -

-Therefore, without: going, .into the merits .of the, case
‘_3["",‘_ 'i‘.'n 1"‘.(_. ' ] v, o )'-? ,t“:..lt E .
the application is dismissed on account of inordinate
delay.

There, shall, however, be no order as to costs.

oLl
( K.K. SHARMA
. e e ADMINISTRATIVE MEMBER
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To

. The Registrar of the Central Adhinistrative-
Tribunal,Guwahati Bench,

Receipt Sli

Receipt of the application filed in the Central
Administrative Tribunal, Guwahati Bench by Sri = | ~
Haradhan Chakraborty retired N.F,Railway employee in

the Ministry of Railway, residing at Jagiroad is hereby

acknowledged.

o For Registrar
Central Administrative Tribumal,
Guwahati Bench, . :

W%Km Mqﬁ{m‘/ﬁ/ |
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Fild Gﬁf hac,
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Application under Section 19 of the

Administrative Tribunals Act; 1985,

Title of the Case :~

OQA.\QQ/%&@)\

I NDEZX
Sl.No. ! Descriptions of documents ! page Ko.
! relied upon. H
1 1
1. Application | )=2
2, CL‘DUAW(-M—] . ﬁ’”
: 19
3. X ;Z .
. .
] 3

4‘ it " &A-

5”__'.7 ._ Lm .

S T AR )Q"—;lga
6. '
For use in Tribunal's Office Signature of the Applicant

Date of filing
or

Date of receipt by Post
Registration No.

Signature
for Registrar

prans o e



DISTRICT : MORIGAON (ASSAM) .

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:::GUWAHATI BENCH,

Sri Haradhan Chakraborty

S/o Late Rangal.al Chakravarty,

C/o Sri Sunil Chakravarty '
IOW Office, N,F.R2ilway at Jagiroad,
P,0., & P.S, Jagiroad,

District - Morigaon, Assém.

e ) ‘ Applicant,

-Versus-

1. The Union of India,
Represented by the Secretaryv to the
Govt.of India, Ministry of Railway,

Rajil Bhavan, New Delhi.

2.' The General Manager,
N‘.F.Railway, Maligaocn,
Guwahati,

3. The Divisional Railway Manager
(Personnel), N.F,Railway, Maligaon,
Guwahati,

4. The Divisional Railway Manager

(Personnei), Lumding, District-Nagaon,

Assam,

/c)“lf«/‘w\ Ao €Aha
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5. The Permanent Way Inspector,
N.F.Railway, Jagiroad,
P.0., Jagiroad, District - Morigaon,
Assam,

XX XExpEn

6. The Diviéional Accounts Cfficer,
N.F.Railway, Lumding, P.O. Lumding,
District - Nagaon,Assam.

ces ' Respondents.

DETAILS OF APPLICATION : ‘ | T

1; Particulars of the order'agaiﬁst which the applica-
tion is made :- | ,  %
An order under No.LMG/PF/FS/419/78 dated
‘Lumding, the 14.6.78 passed'by the Divisional Accounts T
officer, N.F.Railway, Lumding to the Sr.D.P,0. whereby
S.R.P.F. Contribution aécounts of the appellant was |
closed and the balance with interest amounting to

’s. 9,598/~ was paid to the appellant.

2. Jurisdiction of the Tribunal -

' The applicant declares that the subject
matter of the order against which he wants redressal

is within the jurisdiction of the tribunal.

3, Limitation

The applicant further declares that the

i application is within the limitation period presc:ibed

L)
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20.6. 1B Rbmedd o he wier Ao
Cotern o ks 33004

onSep 4,548 pait a SRKPF

in Section 21 of the Administrative Tribunals Act,

(M;js& : /j>r Pepi {““ S‘ Lishe WM

4, Facts of the casge 1~

(1) That the applicant was appointed on
/;;:;::/)as Khalashi under the N,F.Railway and was
1 posted at Pandu in the office of the Inspector of

5 )
% Works Water Subply. In 1948 he was transferred to

Lumding, in 1949 he was transferred to Chaparmmukh and
while working at Chaparmukh he was promoted to the post -

oflstore Cherk. In 1950, he was again transferred.to

Jagiroad, in 19&0 he was transferred to Pandu in 1961.

he was transferred to.Lumding, in 1963, he was Eransferred
to Bongaigarh in 1968 he was transferred to Lumding,
in'1974 he was transferred to Jagiroad and posted in

the office of Permanent Way Inspector he continued

(\ k 0@1,[6 there upto 30-6-78 from that date he retired from service.

x;”;’///,//” At the time of appointment he received an amount of
| " RBs.22/- P.M. as salary and at the time of retirement
S he draw last salary at BRs.330/- P.M. He served for 30

B ./
years. His service was regular and confirm by the

Railway,

SEML Roitutey Prcictont Fornd (it Mfis

(11) That immediately before his retirement

on 30-6-78 the N.F.Railway prepared a statement of enployees

j' along with the applicant who would retire from service

on 30-6-78, In the said statement the statements of -

64 employees were prepared, In the statements the employees

74—@% oo &W

were ...
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o SR

were devided into two categories, one category who

—

were entitled to get pension and another category who

U

were not entitled to pension but to SRPF only. The

.

S

statement shown against the name of the emplo?ee the
ward 'PENSION' who are entitled to pension and against

the name of others SRPF are shown,Against the name

z B

of the applicant pension was shown, so, it clearly
broves that the applicant is entitled to pension.The
Deputy Superintendent (Persoﬁnel) wrote a letter under N
i 'No.ES/3(Settlement) dtd, 21-6-78 to the Divisional
Account Officer, Lumding requestinq him to instruct DPM-
7 : Lumding to ensure that all the payment of set#lémgnt,
| dues were made to the fetire staff on the firéthay of
Julyj78. The Divisional Account Officer, Lumﬁing
annexed a copy of the aforesaid statement with'his

letter dtd, 21-€-78,

(iii) That though the applicant was entitled to

pension but the N.F.Railway wrongly paid SRPF contribution:

to the petitioner and an amount of Rs.9,598/- was paid

Al cm——n .

I

to him as SRPF Contribution after his retirement.

(iv) The applicant read upto Cifff:zzzi/
. 5 1 and he was unable to understand at that séage as to
whether he was entitled to pensioﬁ or only SRPF |
céntribution.As the goncerning Divisional Accounts
officer of N.F.,Railway made him understand that he

e was entitled to SRPF, So, as an humble employee he

accepted the same.
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(v) That the applicant on 10th of May,ZOOO”was k.

looking into the old papers in connection of his land
documents and railway passes granted $o him. In the
process he found the aforesaid statement of the N.F.

Railway where he was categorised to get pension.After

going through fhe papers the applicant only on 10th
3of May, 2000 came to know that the N.F.Railway deprived
him f£;;~gis pension.TBen heﬁstarted to think about the
means how he could get his pension énd on 14.5.2000 the
applicant filed an applicatioh before the D;;;;ional
Railway Manager (Personnel) Lumding, N.F.Railway and
pfayed to him to pay pension to the applicant.But the
DRM (P), Lumding dia not téke any action on the applica-
tion of the_applicaﬁt. The applicant again filed another

application dtd, 2-6=-2000 to the said Railway authority

and reQuested'hih to grant pension to the applicant.

But the N.F.Railway did not do anything on his second

application too. Thereafter the applicant filed another , .

application dtd, 26-6-2000 to the said authority and
requested him to grant pension to the appeilant. In the
said application dtd. 26-6-2000 the said applicant

also infdrmed the authority that if he Qas not granted
pension then he would have no alternatiVe remedy but

to take shelter of law, Till date the authorities did not
dispose of the application of the applicant and the

applicant is not granted pension, he is entitled to.

5. Grounds for relief with legal prévisions S

(i) For that the applicant is entitled to

pension under the law and as per the statement prepared

74}\.9/7/(_ Uﬁ\@\ %KM/% by ...

P
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' by the N.F.Railway for thevemployees'who retired from

service on 30-6-78,
6. Details of remedies exhausted s~

(i) The applicant filed three representations
before the Divisional Railway Manager (P), Lumding

detail of which is given below -

(i) Application dtd., 14.5,2000, to grant
pension to the applicant.The said application is pending

till date.

(ii) An application dtd, 2-6-2000 to grant
pension to the k% applicant which is also pending till

date,

(i1i) An application dtd. 26-6-2000 to grant

pension to the applicant which is also pending till

date.

7. Matters not previously filed or pending with any

other court :-

The applicant further declares that he had
not previously filed any writ petition or suit, regar-
ding the matter in respect of which this application

has been made, before any court or any other Bench of

L
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the Tribunal nor any such writ petition or‘suit'is
pgﬁding before any of them.The applicant filed appli-
cations dtd., 14-5-2000, 2-6-2000, and 26-6-2000 before

.the DRM(P) Lumding which are pending till date.

8. Reliefs sought :-

-,

In view of the facts mentioned in para 6

above the applicant prays the following reliefs :-

(i) The N.F.Railway may be directed to

give pension to the applicant with effect from

1-7-1978,

(1i) The N.F.Railway may be_directed to pay
interest at the rate of Rs. 12% on the arrear pension:
amount accumulated from 1-7-78 till paymént of the

same.,

(iii) Any other relief or rfeliefs which

the applicant may be entitled under the law in the

interest of justice.
9. Interim order if any prayed for :-

Pending final decision on the application,

~ the applicant seeks the following interim relief -

(i) The N.F.Railway may be directed to pay
an amount of Rs.50,000/- as interim pension till final
decision in this case,

10. soee



Yo

10. Not applicable.

11, Particular of postal order filed in respect of the

application fee,

12, List of enclosures :-

(1) Copy of letter dtd.21-6-78 from the
" DAO/Lumding ‘ - 1 No.

(ii) Copies of representations dtd.

14-5-2000, 2-6-2000 and 26-6-2000 - 3 Nos.
(iii) Copy of provisional seniority list - 1 No.
| Total -

" 5 NOSe .

VERIFICATTION

I, Sri Haradhan Chakraborty, S/o Late
Rangaial Chakrabbrty, aged about 85 years, retired
as Store Clerk, N.F.Railway, resident of Jagiroad
do hereby verify that the éontents of paras 1, 2,
4, 6 and 7 are true to my personal knowledge and
paras 3, 5, 8 and 9 are believed to be true on legal

advice and that I have not suppressed any material

\% ;‘act; w > <.5+?)

B Yo SR
| pla;:e $- %M\)W"L’ : Eignature of the app;icant. .'

-
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Docuoment No.1l

No.ES/3(Settlement) .’ : DS(P) 's office/Lumding
. Dt. 21/6/78.

DAO/Lumdingo

Sub s~ Payment of settlement éues,to the retired emplbyees
on the first day of each month.

In tems of Joint Accounts and Personnel Branch circular in

connection with exveditious'disposal of the settlement cases,

P

the retired employees are advised to attend office to receive

their payment of settlement dues on the flrst day of the
month which is discontinued for the month of July (i.e.

payment on 1=7-78) on account of various difficulties.

To expedite easy disposal, it is requested-that the payment y

—

of settlement dues to the retired employees be made by the
Pay clerk on the first day of 3uly/78 in presence of respec-

tive Senior subordinates.

In view of the above, you are hereby requested to instruct l

DPM - Lumding to ensure that all the payment of settlement

dues are made to the retired staff on the first day of o

July/78.

A list of staff who will retife from service y.e.f. 1.7.78

(F.N.) on superannuation‘and whose settlement case have

already been submitted to your office for arranging payment

of their settlement fues is sent herewith vide Annexures

~

oo £ s AT

.DA/As above. ' Sd/- Illegible

J— 21.6.78
For D.S. (P)/Lumding.

Copy for information to :-

1. CIWI & SIWI/FS/Lunding.
2. DPM/Lumding. . _ ¥
3. Staff concerned.

3d/- Illegible
21.6.,78



S/No.; Name,Designation .and station.

7.

33,
34,

36,
37,
38.

40,
41,
42,
43,
44,
45,

46,
47,
48.
49,
50.
51,
52,
53.
- 54, R

Sarbashri.

Ha radhanChakraborty, Store Cl azk/J 1D

. Hariprasad, Chowkider under IOW/S/LMG

Surendra Das,Mate under PWI/GHY

© Nazir Ali,Keyman under PWI/GHY,

Kistoo Hathi,Xeyman under FWI (P)/LMG
. Bagiram,Mate under PWI/JID,
Haricharan,G/Man under PWI/JID,
Bijalu, Keyman under PWI/NOG.

- Danish,G/Man under PWI/GHY.

Paban Biswas,Gharami under IOW/N/LMG.

, Gopi Mohan Paul,Sr.Clerk under DEN/

IIT/LMG
Satish Mitra,G/Man under PWI (P)LMG
K.K.Das,Fitter/LRS/LMG,

"MJM,Das, M/Mistry/Locoshed/LMG.

, Kutumani Nath, Fitter/Locoshed/BPB

Prakash Ch.Datta,Fitter/Loco Shed/NGC
J.C.Das,Fitter Mistry/Loco Shed/CPK.
"K.C,Das,A/Plant/Locd Shed/NGC.
G.Dey,Driver/BPB,

Senguptq, Driver/LMG

Deb Roy, Sr.Clerk/DME/LMG.
Mazumder,BT Fitter/LMG Carr:

v Ghose, C/F itter/LMG.

M.C.Datta, C/F it ter/NGC,

N..
B.N,
B.B.
P.B.
S.R.

. 4,B.Naha, C/Fitter/uMG

S.Sengupta,Fitter/BPB Shed.
Baloo, C/Fitter/NGC,

, F.C.,Kalita,C/Fitter/y GHY.
. Parini Ch.Das,Carpenter/CTXR/GHY.

Aswini Kr.Dey,&/Fitter/1MG.
J.K.Seal, Painter/LRS/LMG.

Jahir Lal,Carpenter/LRS/GHY.
J.M.Singh,Callman/Locd Shed/A& NGC.
C.M.bas,Driver/LMG.

, S.B.Gupta,Hd,Clerk/DME/IMG.

M,K.Mazunder, LI/LMG.

R.K.Nath, ALF/NGC.

J.Ba lmlkl, S/Cleaner/1MG under CHI/LMG.,
Rakhal Mali,Jdr.under CHI/LMG,

H.K.Das, HA/LMG .under MS/LMG.

J.8ingh, Chowk ider under MS8/LMG,

Rabi Singh,M/Man under AMO (Mal)/IMG.
H.P,Paul,L/man under SI/LMG,

P.C.Shyam, M8 under SI/LMG,
M.S.Choudhury, Sr.TNC/NGC,

H.H.Chakraborty, Sr, TNC/GHY
H.H.Jesuara, HPLM/TFC Workshop/LMG,
K.C.Majumder, CCC/SCL.

sSatish Ch.Bhattacharjee, Stg.JDR/LMG.,
B.M.Debnath, T/Peon/LMG

J.Sahamwi, Markman/GHY,
M.L.Biswas,Dak,Courier/DCS/LMG.
~RaR Das,Gateman/PNC.
R,K,Chakraborty, Duftry/DCS/LMG.

v

?72&/,2/& (7%@ C Az kq/yé/’\contd......;

Date of P . I .NOo \
retirement f
30.6.78 (AN) 22889 (Pension.
~do- 4987 2 (~d0~-)

-do- 57638 (SRPF)

-do=- 46651 (SRPF)

~d0= 82687 (SRPF)
~do=- 46968 (SRPF) . .
-do- 50278 (SRPF) .
-do- 52699 (SRPF) %
~do- 46691 (SRFF) -
~do- 23384 (Pensbn
-do- 88814 (Pen s:m
~do- 58909 ( SRPF )i
~do- 51929(Pension)
~do- 6521/33418 -

_ (Pension) &

-do- 13996 (-do-) ¢
-do- 25203(~-do=)
-do- 6517 (=do=) . .
~do- 16585(=-do=) * -
~do~ 6999 (~do-)
-d0- 5190 (-do-)
-30= 9343 (~do=)

~do- 27806 (SRPF)
-30=- 277751(Pencbn)
-G0= 28213 (=do=)

. =3O~ 27752(~do-) .
~do=- 51787 (~do-) ¢
~do- 15683 (~do=-)
~do- 16847 (~do=-) -
-do- 13752(=do=) =
~do=" 15685 (=do=) .
~do- 7114 (=do=) -
d0o- 7098 (=do=) .
~-30- 16079 (-do-) .
~do- 7089 (~do-=) -
~do-~ 3254 (~do=)
-d0- 9504 (-do-) .
~do- 6974 (-do~) .
~do- 102496 (-do=-) -
-do- ‘ 41324(Pen51on)
~do- 41420 (~80=)
-do~- 11445 (-do=) -
~do=- 68101 (~do=) ~ .
—~do- 11775 (-do=)
-do- 10139 (SRPF) -
~-do- 32680/95540 . -

(Pension)
~do- 19435 (~do-=)
00w 18906 (~do-)

. =do=- 14771(-do-)
~B.0- 11961 (-~do-)
~d0- 14828 (~do-)
-do- 56738 (~do=-)
-do- 19665 (~do-)
~3O= £8696 (-do-)
-do- 13791 (=8o=) .

E T L U
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55. B.B.Malakar,Ga A%k A)/BPB,
86, B.L.Dey,Peon/BPB,
"37, G.C.Borah, AYM/IMG,
- 58.B.M,Talukder, W.R.Bearer/SCL

59, M.Kargupta, ATI (W)/LMG.
60, B.Xoach,Porter/BEE.

61, D.Baishab, Porter/RXPX
62, Dango Tundoo,Porter/HJO
63. A.L.Das,R/Porter/LMG
64. Dewnandan, Porter/FUP

30.6.78(AN)
s lo 1
=GO =
O O=

=GO
~d0-
=3O=
=GOm
0=
wd -

32513(Pension)
3957 (=-do-)

18857 (SRFF)
3849/31902
(SRPF)

16893 (Pension)
19195(-do=)
166429 (~do-)
41233 (SRPF)
15508 (Pension)
41001 (CRPF)
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Document No, 2
To,
DRYM (P) /Lumding,
N.F.Railway.
Sub :- Sanction'of my Retirement Pension.
Sir,

With due respect, I beg to lay the following
few lines for your kind consideration and favourable

order,

That Sir, I retired from the Rly.Service as a
Store clerk under PWI/Jagiroad on and from 30/&/1978(AN)
Vide DS(P) Lumding Letter NO ES/3(Settlement) dt. 21/6/78
and one list of Retired Employ was enclosed with the letter
where in under S1,No.(ONe) that is in my name there 1is
mention of Pension and I was in title tc get pension. But
is was my illluck that I was deprived the'grant of my
pension by Fly adminiétration.Therefore I would request you
honour to look into the matter and sanction my pension at
an early date. |

Yours faithfully,
Sd/- Illegible

14.5,2000
e

Copy to : N.R,M/Lumding for consideration.

Yours faithfully,

- ¥ -

ape- clba Ch O



”Document'NooZA

To,

Shri S‘I\.I.ROY' )
Sub 2~ Sanction of my Retirement Pension.
Sir,

With due respéct & humble submission, I beg to
inform you that I had sent one appeal letter address to
you for sanction of my_retirement Pension.But it is

regret to-say that no response received from your end.

Thefefore, I request you again to look in to the

‘matter and consider my case. I hope that I will get the

réply at an early date,

Enclo : One copy of an appeal . Yours falthfull?’
letter ;1st of Retirement letter. Haradhan Chakraborty
Ex.5/Clerk

Jagiroad

2,6,2000 -



Document No, 2B

From :=-

Haradhan Chakraborty,
Ex-Store Clerk
Under SSE(P.way)/JID,

To, .
DRM(P),
N.F.Rly./Lumding,
Sub 2= Deprival from Pensionary benifit after

retirements on 30-6-1978,

Ref - My previous application dt., 14.5,2000,

In reference to the above, I beg to state that
no action or reply has been received by me in spite of
repéated persualtion in Order to fix up my Pénsion,as per
my option at the time of retirement vide DS(P)Lmg's letter

No.ES/3(settlement) Dt,2/6/78 SR No.l.

/

So, I will be highly obligeé if you kindly
review my case and arrange to fix up and pay pension as per
rule to maintain old age livelihood, ctherwise I have no

other'alternative but to take shelter of law,

Yours faithfully,

8d/- Haradhan Chakraborty
26,6, 2000

- X -
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et HOL 10672001
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- q CL p{fu};) the respondents.
-SQ}f thz::;é wJ'e A«Feﬂ,/%*" C(MLA“ 3

6¢~\A%v57 a\ The respondents  in the  above  oase most

reapectfully beg to state as under

g That the respondents have Qone throuwgh  the

original  application and  have understood  the rnnLun1<

-

Therent .,

a That the respondents  do o not o adeil ANY

mln%nmrnl wroeplt thoss which are gpecifically  admitted din

i wredtten statement. Statements notl admitted are denised.

3 That befors traversing the parawise statensnt

bepg to state the

of the original application the respe

bhrief history of the case as under:

That the applicant retired from JUIV!(“ €31

a store clerk f.e. oinistseial wstaff o wnoer

N~ .
< . pov o sen po {':.I.r] ‘:l

sl coacl lhﬁ applicant never opled Tor pansion

e

Shate  Railway Frovident  Fund

0.6, 1978, Ha

IREIC g

Gerce b was governed by

SREFEFOCY ) eules.  Asoa o BRPFOO)

Contributory {(for  short

all the duss as per his gntitlemsnt. 1L
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F(E)fﬁII/??/PHi/ExFGrn 1% chated 27,010,199 AV an

worthy mentioned  that Railway Board by civounlar . ‘§
. g

- 1
apportunity  to  the SREF DY ratirs ey ratisd belwesn

L.A.1957 to 31.12.1985% and are suerviving entitling tham for
Eﬁmgrétia payment @ Rs.400/-p.m. WeiaFe Lalla 997 if they

' - —
applied for the sams. In pursuant to the ¢ ol cdrcular o the

appli?aﬁt applisd for  grant  of _EX“QV&ti& payment and

ﬁXMgrétia paymer 1. WA sanctioned Iy F Py W

LG/ Fen /B x-Gratia OA0ADSO049 dated 2l.1.1999. i sated

N . . -
that the applicant is still drawing Fyegqratia payment .and

hence guestion of granting. psnsion wnder pension schems does

* ot ariee.

d. 4 That in reply to the statements in para 4(i)

to 4¢iiy it ds stated that  the: applicant retired From

Contributory Rules (for short GRPF(CY ) schems. A% &
he was  paid all  the dues  as per his
ie further stated that Railway Board by

ATon Ho. FEI/ZTITS8E/FNL/LS dated 18,6, 198% gave  an

. g . —
riortunity to the SEFF(D) reliress to exerclss

..... Lhedir oplion
t

———

tey  ewitch over into pensionable scheme. The option  was

raguired to be exercised by 17.12.10985. It was eaentioned  in
. i

O I P— .....".:.‘ H l
the said notification fthat who dose

A BXEF L

an o oplion

..'.l'."". 4 4oy g oy g e o e o b e ] - o op pan ool 1 !
within the prescribed period shall be deeand  to have opted

tor remain wunder

0 T Vi b - op g gy e Y g .
SERFF (L) rules. PBut the applicant did neot opt
for pensionary schame.

i



i C That in reply  to the statesents i para

Afdiiy  to 40wy it

ciroukar no.] FOETTL/97 PN By ol 1% dated 2?“Q1“l””? g4

art  opportuanity o e aRPF ny retiress who  retied  beltweer

Lad L9557 to o AR. LEEE and are sueviving entitling fhesm Foir
Fyu-gratia payment @ Fos , SO0/ s Weafo Lol 1897 i bhey
V‘__—-—'—"/
o , E— ,
For the same. In pursuant to the said cieoular b b

appli

applicant applisd for grant  of Fr-gratia payment ard
Ex-gratia prayment R san i ongd 535 FE Mo

LHGAFen A e-Gratia 04046990049 da teed P1a1.1999, T4 ds  sated

that the applicant is still drawing sgratia paymsntand

hence gquestion of granting pension under pension sohumme doas

ot arise. The applications  as  Have Been saitd  ho el

aubmitted by  the applicant  wers ot received by e

aeary el L.

G _ That drn the Facte and circumstances of the

Lhe  application deserves o e dismissed with cost.

l,“”.$u.nn"“k@4ﬁ3_nm,fiﬁg4$‘n“,,"“"""n,“umxlblnq

.sfms‘ Diﬂé‘lc:ma.@pmm K%C Ve Lolomod o, HL Fu Ly, I

fearehy verify that, the mtatﬁmﬁnt% made in the paragraphs 1

TP i [

toy & are brus bo ooy knowledge.

stated that  the Railway Board by

\

kolbpy b
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(GUIBIARTRTTY  SRENMCHH:

NQ«.R.‘O 6 U 20 .

LEE R BT B LR

L Q}XQK\(O&\DO’“ vevs BPPLICANT (8},

VERSLIS.
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MEMO OF APPEARANCE.

Sri  B.K.Sharma, Sr Advocate, and Standing Counsel

Railways, enters appearance in the above noted 0.4 on bhehalf of

Vthé Railuway Raﬁpandenté and saccording files this Memo of

fppearance.,

ki

S.Sarma, 4!voﬁd" ‘& fgﬁM’
3\4|*>

For R.KE.S8harme. 5IC Rlys.
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3rbror—

__QUWAHATI | \

o._A.No.‘loé/zooi

Shri Haradhan Chakraborty +ecAwslicant

Versus-
0o g
Lo _The Unien ef India

1 Yt N ‘ & ether’ sevessBaspendents
i %ﬁ*"

.AVJJ/ A o In the pattgr f :
W§ o Reply by the applicant |

;&/ oh>-“l4ﬂ ~against the Written statement

on behalf ef the Respendents,.

1. That , as regards thé statements made in the
Written statement byvthe Rasp;ndénts,under para é R

the ;;plicant»states that he retired ;s quﬂi (permanent
way Inspéqto:)<tjagiroad .The applicant ipted f?r Pension
.undéf he wés wr;ngly paid under SRPF (C)éﬁThe docunent.ngl
enclosedrﬁitﬁ the ori?inal appliéa{ion by tﬁe applicant R

amply preves that the apelicant epted fer Pensien hefere

his retirement ,which was accested by the'Railway Deptty,

contéees a2y



and accerdingly the decument Nas,l against name

of‘the‘Petitioner the werd Pensien is written .
This decument No@i-is a viﬁal and very inportbﬁt
document issued by the Railway Deptt.which settled
the final payment eof 64 (éixty four) éﬁployees
;nciuding ;he Petiti;ner at the time of their
;;;i;enenf +The enfire C#se ;f the ?etiticner is
entered areund and based on the said decuments .In
the Writtep s;ateuent tgeRBSp;ndent stated socnany
thines but it does hc£ say anythine reearding the

decument Neyl .It shews that the said decument is
the trug decument and the Béspondents have nething
'»to sa} asainst itggAS %he decument Neol helds the
field e;en af%er the sﬁ#miséion ;f the Written ;

-

statement of the Respendents .Se the Case ef the
épplicant isvprcvéi beyond deubt that the applicant
~is entitled te wensien but the Railway wrenely treated

him under the SRPE (C)e,

C Dntdﬁgw LX) 3“&



- - - - -~

That the Petitiener epted for Pensien befere his
retirement By an apelicatien te the welfare Inspectsr
Mr.Purkayastha at Lumding Divisien,,

The applicant has been receiving ex-eratia
payment @ Rs,e 600,00 P.Moweeefs 1/11/97 ,The exgratia
payment will net make the applicant disentitled te his

Pensienary kenefits which he.entitled as per docuneh£
Nqal of the Original applicatien .If pensianar§ yenefit
are_given te the patitisner then the ameunt paid under
SRPF (C) at the time';f retirement. and also‘tht'total
Exgratia wayment received by the fetitioner may e
deducted #y the Rssp;nden;s ffo; his tetal ameunt of

Fensﬁon.due te him.

Al

cort deseon



3, That as regards the statement§ made uﬁder
pa?a 4‘of the applicant s;atQS'that he opt;d %;r ‘
pensien . Abainst o?tion netificatien ;f 1585 the
a;plicant suly exercised his opti;n by filliné Qp
the necessary fermat and submitted the same te the
:@Q&M.(P) ;Eﬁ;isé;naf Rail&a; Nhnager (;ers;nal)
iundiné ;Qt the Pensien ;;tien gi;en b? the ap@li;ant"

was net censidered by the authority and is pending

pefore them till date:f

4, That, as re¢ards the statements made under.
para 5 of the WeS-applicant states that he is drawing
Ex-¢Tatia ayment but it will not disentitled the

Petitiener te ¢et his pensien if he is deprived ef
the same witheut fellewine the decument Negl which

is a decument presared by the Railway authorities&'

contds s ed



Y

B

The Ressendents falsely stated that the apelicatiens

" submitted By the applicant were net received by them

rf;ctually »The Respendents received‘the applicatiens
submitted by the applicant which were sent te them

Wy Registered pest with acknewledgement eue under

‘iaw<it deemed thét.the Respendents recéi@ed the

‘applicationé pecause these were sent by Regéd.post

aneé morefthat ene menth passeiwaway'(RefgcmR,C)ﬁ

- a [ ~ ~ A

Photostat coples of Pestal recelpt dated

16/5/2000 and 26/6/2000 enclosed herewlth are narked

~

as Annexure Nos.3 3A 3B &3C reSpectivelyu

i

The Respendents received the applicatien ef

the aéplic;n£s by putting signaturefon the‘agknowied;
gement sazaixxilxnzxk due th;se acknewledgerment received
sack by the aé;l;cant i,

Twe Phetecepies ef the acknewledgement are

annexed herewith as. Annexures NeS.4 and 4A respectivelyy

Cﬂn‘td...,!jé
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6., That the applicant states that after serusal

of the Written statement ,it is seen that the ept

- - - .

of the applicant is mere fertified and this Hanible

- —~ -

Tribunsl weuld ke pleased te allew the awplicatien ef
the applicant and be pleased te direct te N.Paﬁailway
te give pensien te the applicant with effect frem 1/7/78

alongwith interest 12% en the arrear pensien ameunt

sccgmul ated frem 1/7/78 till final payment ef the same .

VERIFICATION

1, shri Haradhan Chakrakerty Sen of Late Ram Gepal
Chakraberty , aged absut 86 years ,retired as Stere-

Clerk ,N.F.Rly.resident of Jagiread de hereky verify
that the centents ef paras 1 te 6 are true te my knewledge

and belief and I have net supsressed any material factsy

¥

June, 2002, (Sisnature).
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